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STORY OF MISSING CHILD ROHIT

On 21st of November, 2017 Secretary DLSA Anand received a phone call from Mr. Sharad,

who is Secretary DLSA Pali, Rajasthan. 

He stated that, recently during his visit to Children Home Pali, he has had an inter-action with

one child named Rohit. The child was crying and longing for his parents. Upon inquiring about his

whereabouts it was known that the child was from Anand district of Gujarat. His parents were doing

labour work at  Railway Station,  Anand. His father was working as a labourer in Parcel  Office,

situated at Railway Station, Anand, and his mother was working as a hawker as well as a labourer at

the same place.  They were dwelling  in a slum area located  besides Anand Railway Station.  By

giving these details he telephonically requested Secretary DLSA, Anand to do the needful and find

out the parents of this child.

 

Secretary DLSA, Anand immediately contacted DCPU office, Anand as well as the Police

Inspector of Anand Town Police station through the Chief Judicial Magistrate, Anand, within whose

jurisdiction the parents of this child were working and residing. All these agencies were set to work

and within a couple of hours one Mr. Umang Goria, who is working as a data analyst in DCPU,

Anand, found out the parents of this child at Railway Station, Anand. Upon inquiring, they stated

that it was true that their child was missing. This intimation was immediately given to secretary

DLSA, Pali and on the very next day i.e. 22/11/2017 DCPU Office, summoned the parents of this

child with their identity proofs. The father and mother of the child namely, Mr. Rajubhai Gosai and

Mrs. Shehnazben Shaikh, respectively, had remained present, along with a witness named Mr. Aarif

Gulam Mohhammadbhai Sheikh, and primary inquiry as to their authenticity was made and it was

made sure that the child definitely belong to them. But they had not brought any documents. Hence,

they were intimated to remain present with all the necessary documentary proofs before the DCPU,

Anand at 4:00 p. m. in the evening, but due to none availability of the documents and transportation

facility they were unable to remain present on that day.

 

Then on the next day i.e. 23/11/2017, the parents of the missing child had remained present

in the office of DCPU Anand with necessary documents. Their documents were verified and it was

made sure that they were the real parents of this missing child.  As they were found to be quite



poverty struck and they were given guidance & counseling and made to know that if they are unable

to maintain their child they can surrender it before the CWC Anand, so that the child could be given

a better future by placing it into foster care or adoption. The mother of the child was quite reluctant

to surrender and she wanted to keep the child with her. She gave full undertaking that she will be

able to maintain the child and keep it with herself. Hence, the legal procedure for bringing the child

from  Pali,  Rajasthan,  was  initiated  the  documents  of  child's  mother  were  sent  to  CWC,  Pali,

Rajasthan and Chairman, CWC, Anand was intimated of the entire facts and circumstances of the

missing child as well as the procedure undertaken for its rehabilitation.

After obtaining necessary orders from CWC, Pali, on dt. 24/11/2017, at 12:00 p. m. the child

was brought in full Police escort(One Male Police Constable and Two Female Police Constables) to

the Children Home for Boys at  Vidhyanagar,  Anand, and custody of this child was entrusted to

Chairperson, CWC, Anand, for further procedure. On the very same day, staff of DCPU, Anand,

Suprintendent DLSA, Anand,(Mr. Niyaz Thakor), PLV (Mr. Avinash Parmar) and Panel Advocate

(Ms. Ayesha Diwan), were also present at that time to receive the child and they all verified that the

child identifies its mother. The mother of the child was again explained by PLV and Panel Advocate

of  DLSA,  that  the  child  could  get  a  better  future  if  he  is  given  in  adoption  but  she  became

sentimental and refused as she was quite attached to child and she gave written undertaking to the

CWC so as to secure the future of her child. Then, Member of CWC Board,who was present there

also asked the child as to whether he wishes to stay with its mother or not. The child wanted to stay

with its mother. DLSA & DCPU, Anand, also gave full understanding to child's mother that if in

near future any trouble would be faced by the mother or child for it up-bringing they could contact

them or child-line, so that, the child can receive help. Hence, on dt. 24/11/2017, 5:00 p.m. looking to

the bonding and attachment of both the parties CWC Anand passed an order entrusting the custody

of this child to its mother.


